IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH, KOLKATA
O A- Mo 38D /325>l

- PAR’I’ICULARTS OF THE APPLICANT:

| ..‘_ASHOKE KR. SENAPATI son of Netai Senapat1 aged about 35
‘years, residing at Village and post Office - Brmdabanpur, District -
‘Howrah, Pin 711316, West Bengal

... APPLICANT

VERSUS

(i)  The Union of India, through General Manager, South
Eastern Railway, Garden Reach Road, K_olkata 700 043.

(i) The Senior Divisio_nal Personnel Officer, South Eastern

Railwlay,' Kharlagpuf, 721301

{iii) The FA & CAO, South Eastern railway; KI':lzuraigp.ur_.I District
- Paschim Medinipur, 721301 ‘
B o RESPONDENTS
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH |

0.A/350/325/2019  Date of Order: 13.03.2019 ¥
Coram: Hon’ble Mr. A.K Patnaik, Judicial Member

Ashoke Kr. Senapati —vs- S.E. Railway

For the Applicant(s): Mr. A. Chakraborty, Counsel
:  Ms. P. Mondal, Counsel -
For the Respondent(s) Mr. A. K Banerjee, Counsel

ORDER (ORAL

7 |

A. K Patnalk Member (1):

Heard Mr. A. Chakraborty, Ld ‘Counsel for the apphcant and Mr.

A K Banerjee, Ld. Counsel appearmg for the Ofﬁcxal Respondents, in extenso.
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2. This O.A. has been f fad under er Section 19 of}the "Admlmstratlve TnbunaIs
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Act, 1985 with the follqmng prayers {, ‘g‘
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# AfiCorder | d r,1ssu ee_lmguth' ¢ sponiiints to grant 50% share
of 'cthe farml é’gm?f? m“‘fa four ofnth ] applicant who is
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completely dlsabled' andtdcannot earn fot" hlS' aintenance.
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3.  Brief facts of the’ ca\\as narrated byl Ld quuggﬁ) B*{he appllcant is that the
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. 'apphcant is the son of the deceased Ex-Rallway employee The appllcant is

disabled and caninot earn for his malntenance. He submitted that as per Rules He is

entitled for 50% share of family pension. Ld. Counsel for the applicant submitted.-. . = ez

that although ventilating his grievance the applicant has preferred representation

under Annexure-A/3 before the Respondent Nos. 2 and 3 way back on 10.08.2015

'"but till date neither any response has been received by the applicant nor the family

-‘pension has been released. He further submitted that the applicant’s grievance may

be redressed if a direction is issued to Respondent Nos. 2 and 3 to consider his
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representation as at Annexure-A/3. \QS(L ‘
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Mr. A.K.Banerjee, Ld. Counsel for the Official Respondents, vehemently
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opposed the maintainability of the O.A. on the grounds of facts as well as law.
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S. Since the specific prayer of the Ld. Counsel for the apblicant, at this stage of

hearing for admission, is for consideration of his representation, having heard Ld.
: , . .7 ! - .
Counsel for both the parties, without going into the merit of the matter, I dispose of

{. . o s ; ‘ s - ’ .,
this O.A. by directing Respondent Nos. 2 and 3 to consider the representation of

the applicant under Annexure-A/3, if the same has been filed and is still pending

—COTISICEration, as per TUles ark

thereof to the applicant in a reasoned and speaking order within a period of six

weeks from the date of recelpt -of cqpy,o&thls Order. It is made clear that if after
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such consideration the grlevan e of th“ p,plllcant i feund to be genuine and he is i
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otherwise entitled then expedltl’gus step§ i;t])e"{):aken w1thm ak‘sfm'ther period of six
weeks to grant hlmfth’é"famll pensfbn‘ G rake 1t clear-th tif in the meantime ' o
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the said representatlonéhas alré €a ¥ | qen'q%?méf and dlﬁposéd of then the result
" thereof be commumcated tofthe@ppllcmtgw1th1ﬁaa pen@d of two weeks L SR
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6. With the aforesald oh’kervatlon and dlrectlon,r 1is?O.A. stands disposed of.

M"%,,m ‘\"“ L ..r"“é A}f ' ’ . [

i -
No costs. R e
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7.  As prayed for by the Ld. Counsel for the applicant, copy of this order, along

with paperbook be transmitted to Respondent Nos. 2 and 3, for which, he. e e R

undertakes to deposit the cost with the Registry within a week. . . S S

8.  Copies of this order be handed over to the Ld. Counsel for the parties.

(XK Patnaik) :
Member(J) L,
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